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[Authoritative  English text of this Department Notification No. TPT-A(3)-7/2019-11,
dated 01-11-2023 as required under clause(3) of Article 348 of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-2, thelst Nobember, 2023

No. TPT-A(3)-7/2019-11.— In supersession to this department’s notification No. TPT-
A(3)-3/2015, dated 6th December, 2021, as published in the Rajpatra (e-Gazette), Himachal
Pradesh dated 09th December, 2021 and Notification No.TPT-A(3)-7/2019-11, dated 11th July,
2023, as published in the Rajpatra (e-Gazette), Himachal Pradesh dated 13th July, 2023, the
Governor, Himachal Pradesh, in exercise of the powers conferred by sub-section (1) of section 3-A
of Himachal Pradesh Motor Vehicles Taxation Act 1972(Act 4 of 1973), in continuation of this
Departments’s notification No. TPT-C(9)-6/2004, dated 9th January, 2006, is pleased to order that
"Special Road Tax (SRT)" shall be levied, charged and paid to the State Government on the
following Transport vehicles used or kept for use, in Himachal Pradesh at the rates mentioned
below:—

A. SPECIAL ROAD TAX FOR THE MOTOR VEHICLES REGISTERED IN THE
STATE OF HIMACHAL PRADESH
Amount in Rupees

Sl. | Category of Vehicle | Passenger capacity | Special Road Tax
No. excluding driver
1. | CONTRACT Auto Rickshaw T 363/- per annum
CARRIAGE Less than five seats % 1350/- per annum upto 1000CC

32400/- per annum above
1000CC to 1500CC

32800/- per annum Above 1500 CC
Five or more but less than | ¥ 800/- per seat per annum

ten seats.
Ten or more but less than | T1000/- per seat per annum
twenty three seats .
Twenty three or more seats | T1500/- per seat per annum
2. | CONTRACT Five or more but less than
CARRIAGE ten seats.
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ATTACHED WITH
EDUCATIONAL
INSTITUTION

Ten or more but less than
twenty three seats.

Twenty three or more seats

%500/- per seat per annum

PRIVATE
SERVICE
VEHICLES

Six or more but less than ten
seats.

Ten or more but less than
twenty three seats.

Twenty three or more seats

< 500/- per seat per annum

GOODS
CARRIAGES

(a) Multi Axle

< 10,000/- per annum

(b) Heavy Goods

Vehicle

< 6,000/- per annum

(©) Medium
Vehicle

Goods

33,000/- per annum

(d) Light Goods Vehicle
(Between 10 and 20
quintals).

< 2,000/- per annum

(e) Light Goods Vehicle
(Less than 10 quintals.

%1,000/- per annum

)} Tractor (plying with
public carrier or private
carrier permit when carrying
goods which are not
incidental to agriculture
belonging of the owner).

< 2,000/- per annum

VANITY
VAN/CAMPER
VAN/MOTOR CAR
VAN

Light Motor Vehicle

< 8500/- per annum

Medium Motor Vehicle

< 10500/- per annum

Heavy Motor Vehicle

%12500/- per annum

B. VEHICLES REGISTERED IN THE OTHER STATE AND ENTERING IN THE
STATE OF HIMACHAL PRADESH

(Amount in Rupees)

S1. Category of Vehicle Passenger capacity | Per Three Weekly
No. excluding driver Day Days
1. | CONTRACT 13 to 22 seats % 500/- | %1000/~ | X 2000/-
CARRIAGE BUSES
COVERED UNDER
ALL INDIA TOURIST | 23 seats & above %1500/- | 3000/- | X 6000/-
VEHICLES (PERMIT)
RULES, 2023 AND
ENTERING IN
HIMACHAL
PRADESH
2 CONTRACT Less than five seats 3 4000/- per seat per annum
CARRIAGE Five or more but less than
VEHICLES UNDER | ten seats
AGREEMENT IN | Ten or more but less than
HIMACHAL twenty three seats.
PRADESH Twenty three or more seats
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3. | PRIVATE SERVICE | Six or more but less than ten | ¥ 3500/- per seat per annum
VEHICLES seats.

Ten or more but less than
twenty three seats.

Twenty three or more seats
4. | VEHICLES PLIED ON | Less than five seats % 200/-per day (24 hour)

CONTRACT Five or more but less than | ¥ 500/- per day (24 hour)
CARRIAGE  PERMIT | ten seats.

NOT COVERED | Ten or more but less than | T 750/- per day (24 hour)
UNDER AITP RULES | twenty three seats.

2023 OR ON ANY Twenty three or more seats | I 1500/- per day (24 hour)
OTHER SIMILAR

PERMITS

5. | GOODS CARRIAGE | (a) Multi Axle <15000/- per annum
VEHICLE (b) Heavy Goods Vehicle | X 10000/- per annum

(¢) Medium Goods Vehicle | X 6000/- per annum

(a) Light Goods Vehicle < 4000/- per annum
(Between 10 and 20
quintals)

(b) Light Goods Vehicle %2000/- per annum
(Less than 10 quintals)

(¢) Tractor (plying with | I3000/- per annum
public carrier or private
carrier permit when
carrying goods which
are not incidental to
agriculture  belonging
of the owner).

VANITY VAN/ | Light Motor Vehicle
CAMPER VAN/ [ Medium Motor Vehicle % 7500/- per quarter
MOTORCAR VAN

Heavy Motor Vehicle

The Governor, Himachal Pradesh is further pleased to order that the Special Road Tax in
lieu of Passenger and Goods Tax to be levied or charged shall be payable in advance and time for
payment of tax and delivery of declaration shall be as per rule 4 of the Himachal Pradesh Motor
Vehicles Taxation Rules, 1974.

In case of delay in payment of tax, penalty shall be charged under rule 4-A of the said rules
and the provision of computing penalty on the 16th day of every month in said rules shall not be
applicable in case of the above vehicles. However, in case of Contract Carriage buses the operator
will deposit average amount monthly on the basis of last assessment before the 15th of each month
and further submit quarterly return to the taxation authority (RTO concerned) by 15th of next
quarter of first month. In case of delay penalty shall be computed on the 16th day of every month as
provided in rule 4-A of the said rules.

The payments received on this account shall be deposited into Government Treasury under
Himachal Pradesh under Major Head "0041-Taxes on Vehicles" Minor Head "102-Receipts under
the State Motor Vehicles Taxation Act" Sub-Heads (i) "OS-Special Road Tax" (ii) "06-Penalty on
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Special Road Tax and the treasury challan received in token of the payment shall be sent to the
Taxation Authority.

This notification in respect of newly registered vehicles shall come into effect from the date
of publication in Rajpatra (e-Gazette), Himachal Pradesh. In case vehicles already registered under
The Himachal Pradesh Passenger and Goods Taxation Act, 1955, Department of Excise shall
collect Passengers and Goods Tax till 31 December, 2021 and stop collecting Passenger and Goods
Tax from 01-01-2022 and issue No Objection and Tax Clearance (NOTC) certificate in favour of
such operators so that simultaneously Department of Transport could start collecting Special Road
Tax from all owners of vehicles from 1st January, 2022. In case of operators who have paid PGT
for the whole year can also start paying Special Road Tax with the Department of Transport on
production of NOC issued by the Excise and Taxation Authority to the concerned
taxation authority.

The following conditions shall apply for the above categories of motor vehicles:—

1. In the case of battery operated motor vehicle and motor vehicle driven on methanol or
ethanol fuel, Special Road Tax (SRT) shall be levied, charged and paid to the State
Government @50% of above rates. However, in the case of motor vehicle which is
having less than five seats (excluding driver), Rs. 1500/- per annum shall be charged
and paid to the State Government.

2. In case, motor vehicle of the other State is found plying in the State without payment
the Special Road Tax, then the additional Tax which is equivalent to five times of the
Special Road Tax due in each category of vehicle shall be recovered from the
defaulters under the provisions of section 17(4) of the Himachal Pradesh Motor
Vehicles Taxation Act, 1972.

These rates shall be applicable with effect from 01-12-2023.
R.D. NAZEEM,
Principal Secretary (Transport).

TRANSPORT DEPARTMENT

NOTIFICATION

Shimla-2, the 1st Nobember, 2023
No. TPT-C017/2/2023-Tpt. Branch.—In supersession of all previous notifications issued
by this Department in this regard, the Governor of Himachal Pradesh is pleased to re-constitute the

following Committees in Himachal Road Transport Corporation:—

STORE PURCHASE COMMITTEE

OFFICIAL MEMBERS
1. | Managing Director Chairman
2. | Chief General Manager/General Manager (Tech.) Member
3. Financial Advisor-cum-Chief Accounts Officer Member
4. | Divisional Manager (Tech.) Dy. Divisional Manager Member-Secretary
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(Tech.) /Regional = Manager (Stores)/Assistant
Manager(Stores).

NON-OFFICIAL MEMBERS

Name /Address
1. | Sh. Sandeep Sankhyan, V.P.O. Raghunathpura, Distt. Member
Bilaspur (+919816240848).

2. | Sh. Jitender Rana, s/o Lt. Sh. Kashmir Singh, r/o Member
Prabhat Lodge, Keleston, Shimla (+919857700004).

Quorum:—For a meeting of the Committee, the Quorum shall be of four members

VEHICLE PURCHASE COMMITTEE

OFFICIAL MEMBERS

1. | Managing Director Chairman
2 Chief General Manager/General Manager (Tech.) Member
3. | Financial Advisor-cum-Chief Accounts Officer Member
4. | Divisional Manager (Tech.) Dy. Divisional Manager Member-Secretary

(Tech.) /Regional Manager (Stores)

NON-OFFICIAL MEMBERS

Name /Address Member

1. | Sh. Anil Kapil-Advisor (Infra) to HCM Member

2. | Sh. Anurag Sharma s/o Lt. Sh. P.L. Sharma, V.P.O.
Bir, Teh. Baijnath, Distt. Kangra.

Quorum:- For a meeting of the Committee, the Quorum shall be of four members

By order
Sd/-

(R.D. NAZEEM),
Principal Secretary (Transport).

TRANSPORT DEPARTMENT

NOTIFICATION

Shimla-2, the 9th October, 2023

No. TPT-A(3)-3/2015-I1.—The Governor, Himachal Pradesh is pleased to notify "the
Special Policy for one time waiving of penalty/interest due on Special Road Tax in lieu of PGT
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upto 31-12-2021 in order to implement Special Road Tax in Transport Department w.e.f.
01-01-2022 and penalty on due Special Road Tax (in lieu of PGT upto 31-12-2021) in respect of
all commercial vehicles upto 31-12-2023 under section 3A of H.P. Motor Vehicles Taxation Act,
1972/rules made thereunder " as follows:—

1. Short title and commencement.—(1) This Policy shall be called the Special Policy
for one time waiving of penalty/interest due on Special Road Tax (in lieu of PGT upto 31-12-2021)
in order to implement Special Road Tax in Transport Department w.e.f. 01-01-2022 under section
3A of H.P. Motor Vehicles Taxation Act, 1972/rules made thereunder (hereinafter referred to as the
“Policy™).

(2) It shall come into force from the date of publication in the Rajpatra (e-Gazette),
Himachal Pradesh and shall remain valid upto 31% December, 2023.

(3) Notwithstanding anything contained in sub-para 2 of para (1), the Director/
Commissioner Transport may extend the policy by another three months with the prior approval of
the Government.

2. Definitions.—(1) In this Policy, unless there is anything repugnant in the subject or
context, —

(a) ‘“applicant” means a person / owner of goods carriages/contract carriages
vehicles/construction equipment’s vehicles/Private Service Vehicles/Educational
Institutional Vehicles/personal vehicles who is liable to pay arrear of tax,
penalty/interest leviable under section 3A of the Himachal Pradesh Motor Vehicle
Taxation Act, 1972 and under the special policy who desires to avail the benefits
of one time waiving by complying with the conditions under this Policy.

(b) “arrears” means the outstanding amount of tax, interest/penalty as the case
may,—

(i) payable by an assesse as per any statutory order under the above policy’ or

(i1) admitted in the return or, as the case may be, the revised return in the shape
of affidavit filed and which has not been paid either wholly or partly; or

(ii1) determined and recommended to be payable by the auditor, in the audit
report submitted by earlier under the HP PGT Act, 1955, The Motor Vehicle
Act/Rules made thereunder. The HPMVR, 1999 and The HP Motor Vehicle
Taxation Act, 1972 & Rules made thereunder, whether the notice have been
issued or not, and such arrears of tax, interest/ penalty, pertains to specified
period and it also includes the penalty/interest payable on the admitted tax
under the relevant Act for the specified period.

(c) ‘““additional demand” means the amount of tax, penalty/interest as assessed by the
assessing authority under the HP Motor Vehicles Taxation Act or any of the

subsumed enactments, for a financial year or any return period for which
declaration under the Policy has been made;

(d) “appellate authority” means the authority specified under para 12 of the Policy;

(e) “Taxation authority” means any person or authority appointed under the H.P.
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)

9]
(h)

(1)

W)

(k)

®

Motor Vehicles Taxation Act. 1972 ;

“assessment order” means an order for determination of tax liability for a
financial year or any return period under the HP Motor Vehicles Taxation Act or
any of the subsumed enactments, passed in relation to assessment proceedings
under such subsumed enactment;

“Commissioner” means the Commissioner/Director of Transport HP;

“declarant” means a person, owner, proprietor of the goods carriages/contract
carriages  vehicles/construction  equipment  vehicles/  Private  Service
Vehicles/Educational Institutional Vehicles /personal vehicles as defined under
the HP Motor Vehicles Taxation Act or any subsumed enactment who has the
liability to pay tax under such enactment;

“discharge certificate” means the certificate issued by the taxation authority
underpara 9 of the Policy;

“one time waiving” means the payment of amount due without penalty/interest to
be paid to Transport Department as per timeline fixed in the Policy.

“pending assessment” means determination of tax liability for a particular
financial year or any return period which is pending for determination under the
HP Motor Vehicles Taxation Act or any subsumed enactment;

“self-declaration” means the declaration filed under para 4 of the Policy by the
applicant/declarant on plain paper;

(2) All other words and expressions used in the Policy and not defined herein, shall have
the same meaning as assigned to them in the H.P. Motor Vehicle Taxation Act/Rules made
thereunder and in case of any conflict between two or more such meanings as defined in the H.P.
Motor Vehicle Taxation Act/Rules, the meaning which is more congruent with the provisions of the
Policy shall be adopted.

3.

Application of the Policy.—(1) The Policy shall apply to,

(a)

(b)

(c)

Waiving of penalty/interest etc. on due Special Road Tax (in lieu of PGT i.e. upto
31-12-2021) as per this Special Policy / HP Motor Vehicles Taxation Act,
1972/Rules made thereunder, or

waiving of pending assessment and waiving of any demand on account of tax,
penalty and interest that may accrue as a result of determination of tax liability of
such pending assessment under this Special Policy / HP Motor Vehicle Taxation
Act/Rules.

Period for one time waiving of penalty/interest etc. on due Special Road Tax (in
lieu of PGT i.e. upto 31-12-2021):—

S1. No.

Category of vehicle(s) Type of tax | Period for one | Assessing
time waiving of | Authority
penalty /
interest upto
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1. Goods Carriage Vehicles SRT(PGT) |31-12-2021 RTO
2. Contract Carriage vehicles SRT(PGT) | 31-12-2021 RTO
a) Auto-Rickshaw
b) Motor Cab
c) Maxi Cab (7-8 seater)
d) Maxi Cab (9-12 seater)
e) Contract carriage buses
3. Private Service Vehicles | SRT(PGT) | 31-12-2021 RTO
(Educational Institutional)
a) Mini Bus upto 30 seater
b) Big Bus above 30 seater

*Note:—

1. One time waiving of penalty/interest etc. on due SRT (in lieu of PGT) as per HP Motor
Vehicles Taxation Act, 1972/Rules shall be applicable upto 31-12-2021.

2. The last date of availing this exemption will be 31-12-2023

3. Lump sum penalty of 10% will be charged on due tax. (SRT)

4. Filing and acknowledgement of declaration.—(1) In order to avail the benefits under
this policy a declarant/applicant/owner of vehicle shall be required to file a declaration in the
manner alongwith the proof of payment of due amount within such period as may be prescribed.

(2) The declaration shall be acknowledged in the prescribed manner:

5. Declarant/applicant/owner of vehicle not eligible to file declaration under the

Policy.—Subject

to the provisions of para 4 of the Policy, a declarant/applicant/owner of vehicle

shall not be eligible to make a declaration under the Policy in the following circumstances:—

(a)

(b)

(c)

(d)

if the declarant has filed an appeal before any appellate authority/court and such
appeal has not been withdrawn on or before the day of submission of declaration
under the Policy;

if criminal proceedings have been initiated against the declarant/ applicant/owner
of vehicle for any reasons including tax fraud;

if a notice has been issued to the declarant/ applicant/owner of vehicle under HP
Motor Vehicles Taxation Act/Rules for an erroneous refund or refunds;

if all the applications/undertakings required to be produced for applicability
of concessional rate of tax under the HP Motor Vehicles Taxation Act/Rules have
not been produced either at the time of assessment or have not been filed
alongwith the declaration under the Policy and the tax due as per returns and
one time waiving of penalty/interest/ late fee on due Special Road Tax(in lieu of
PGT upto 31-12-2021) as per para 6 of the Policy have notbeen paid.
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6. Calculation of one time waiving of penalty/interest/ late fee on due Special Road
Tax (in lieu of PGT upto 31-12-021).—(1) Where no applications/undertakings were required to
be produced or all the applications/undertakings required to be produced for applicability of
concessional rate of tax under the HP Motor Vehicles Taxation Act/Rules have been produced
either at the time of assessment or have been filed alongwith the declaration under the Policy, one
time waiving of penalty/interest on due Special Road Tax (in lieu of PGT upto 31-12-2021) shall
be calculated as follows:—

(1) if the declarant/applicant/owner of vehicle has filed all periodical returns within
stipulated time along with payment of tax due as per such returns with respect to a
financial year or any return period, one time waiving of penalty/interest on due Special
Road Tax(in lieu of PGT upto 31-12-2021) shall not be charged;

(i1) if the declarant/applicant/owner of vehicle has not filed the periodical returns within
stipulated time, but has made payment of tax due as per such returns with respect to a
financial year or any return period, the one time waiving of penalty/interest on due
Special Road Tax (in lieu of PGT upto 31-12-2021) shall be calculated @ 10% of due
tax to be paid on lump sum amount;

(ii1) if the declarant/applicant/owner of vehicle has not filed tax returns and due tax has not
been paid with respect to a financial year or any return period, one time waiving of
penalty/interest shall be calculated @10% (lump sum amount) on due Special Road
Tax (in lieu of PGT upto 31-12-2021) applicable as per the provisions of HP Motor
Vehicles Taxation Act 1972/Rules made thereunder.

7. Payment of one time waiving of penalty/interest.—(1) Where the tax liability has
been assessed for the corresponding financial year or any return period for which declaration has
been made, payment of one time waiving of penalty/interest calculated under para 6 of the Policy
may be made by adjustment of any amount paid as pre-deposit at any stage of appellate
proceedings under the HP Motor Vehicle Taxation Act, 1972 and rules made thereunder or
deposited voluntarily or as part of recovery proceedings against the additional demand for that
financial year or any return period:

Provided that if the amount paid as pre-deposit at any stage of appellate proceedings under the
HP Motor Vehicle Taxation Act, 1972 and rules made thereunder or deposited voluntarily or as part
of recovery proceedings against the additional demand for a financial year or any return period by
the declarant exceeds the amount of one time waiving of penalty/interest, then the
declarant/applicant shall not be entitled for refund:

Provided further that if the amount paid as pre-deposit at any stage of appellate proceedings under
the H.P. Motor Vehicle Taxation Act/Rules made thereunder or deposited voluntarily or as part of
recovery proceedings against the additional demand for a financial year or any return period by the
declarant/applicant is less than the amount of one time waiving of penalty/interest/ late fee, then
the declarant shall deposit the balance amount in the government treasury in the relevant head of
account of the H.P. Motor Vehicle Taxation Act/Rules made thereunder.

(2) Where the tax liability for the corresponding financial year or any return period for
which declaration has been made has not been assessed, payment of one time waiving of
penalty/interest calculated under para 6 of the Policy shall be deposited in the government treasury
in the relevant head of account.

(3) The payment of one time waiving of penalty/interest under sub-paras (1) and (2)
shall be made in the prescribed manner.
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8. Verification of declaration and issuance of discharge certificate by Taxation
Authority.—The Taxation Authority shall verify the declaration wherein acknowledgment has
been issued and may issue discharge certificate or reject such declaration in the prescribed manner:

Provided that the declarant whose declaration has been rejected may request for an opportunity of
being heard within 15 days or such period as may be prescribed.

9. Privileges emanating from discharge certificate.—(1) Every discharge certificate
issued under para 8 of the Policy with respect to the amount payable under the Policy shall be
conclusive as to the matter and time period stated therein, and—

(a) the declarant shall not be liable to pay any further tax, interest, or penalty with
respect to the matter and time period covered in the declaration;

(b) the declarant shall not be liable to be prosecuted under the H.P. Motor Vehicles
Taxation Act, 1972 and rules made thereunder with respect to the matter and time
period covered in the declaration;

(c) all matters and time period covered by such declaration shall not be reopened
in any other proceeding under the H.P. Motor Vehicles Taxation Act, 1972 and
rules made thereunder.

(2) Notwithstanding anything contained in sub-section (1),—

(a) no person being a party in appeal or revision shall contend that the Taxation
Authority has acquiesced in the decision on the disputed issue by issuing the
discharge certificate under the Policy;

(b) where any material particular furnished in the declaration is subsequently found to
be false, within a period of one year of issuance of the discharge certificate, it
shall be presumed as if the declaration was never made and proceedings under the
applicable Motor Vehicle Act/Rules and HP Motor Vehicles Taxation Act/Rules
shall be instituted.

10. Rectification of errors.—The Taxation Authority may modify the discharge ertificate
within one year of issuance of such certificate to correct an arithmetical error or clerical error,
which is apparent on the face of record, on such error being pointed out by the declarant or suo
motu by the Taxation Authority.

11. Scrutiny of cases.—The cases wherein discharge certificate has been issued may be
taken up for scrutiny within one year of the closure of the Policy. However, a maximum of two
percent of such cases may be taken up for scrutiny in the prescribed manner.

12. Appeals.—(1) The Secretary, State Transport Authority, Himachal Pradesh shall be
the Appellate Authority for the purposes of the Policy.

(2) The aggrieved declarant/applicant/owner of vehicle may file an appeal before the
appellate authority in the prescribed manner within a period of thirty days of the communication of
any order passed against the declarant.

(3) The Appellate Authority may, if satisfied that the appellant was prevented by a
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sufficient cause from preferring an appeal within the aforesaid prescribed period of thirty days,
it may allow such appeal to be preferred within a further period not exceeding thirty days.

(4) The appellate authority may, after giving the parties an opportunity of being heard,
pass such order as it thinks fit, confirming or modifying the discharge certificate or notice appealed
against or referred to.

(5) The order referred to in sub-para (4) shall be passed within a period of ninety days
from the date of filing of the appeal under sub-para (2).

(6) A certified copy of the order pronounced by the appellate authority under sub-para (4)
shall be sent to the appellant and the designated committee after such pronouncement.

Explanation.—For the provisions of this para, the appeal shall be deemed to have been
filed only when the acknowledgement, indicating the appeal number, is issued.

13. Power of revision.—(1) The Commissioner/Director may, of her/his own motion, call
and examine the record of any proceedings which are pending before, or have been disposed of by,
any authority subordinate to him, for the purpose of satisfying himself as to the correctness,
legality or propriety of proceeding for the issuance of discharge certificate under the Policy and, on
finding the proceedings or the discharge certificate issued under the Policy prejudicial to the
interest of revenue may pass such order in relation thereto as he may think fit:

Provided that the powers under this sub-para shall be exercisable only within a period of one
year from the date on which such order was communicated.

(2) The Commissioner/Director may delegate the power under sub-para (1) to any officer
not below the rank of Deputy/Joint/Additional Commissioner Transport.

(3) No order shall be passed under this para, which adversely affects any declarant unless
such declarant has been given a reasonable opportunity of being heard.

14. Removal of doubts.—For the removal of doubts, it is hereby declared that, save as
otherwise expressly provided in para 10 of the Policy, nothing contained in the Policy shall be
construed as conferring any benefit, concession or immunity on the declarant in any proceedings
other than the matter and time period in relation to which the declaration has been made.

15. Power to make procedure.—The State Government may, by notification in the
Official Gazette, make procedure for carrying out the provisions of the Policy.

16. Power to issue guidelines, directions, instructions etc.—(1) The Commissioner/
Director may, from time to time, issue such orders, instructions and directions to the
authorities, as it may deem fit, for the proper administration of the Policy, and such authorities,
and all other persons employed in the execution of the Policy shall observe and follow such orders,
instructions and directions:

Provided that no such orders, instructions or directions shall be issued so as to require any
Taxation Authority to dispose of a particular case in a particular manner.

(2) Without prejudice to the generality of the foregoing power, the
Commissioner/Director may, if it considers necessary or expedient so to do, for the purpose of
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proper and efficient administration of the Policy, issue, from time to time, general or special
orders in respect of any class of cases, setting forth directions or instructions as to the guidelines,
principles or procedures to be followed by the authorities in the work relating to administration of
the Policy.

17. Removal of difficulty.—If any difficulty arises in giving effect to the provisions of the
Policy, the State Government may, by order, published in the official gazette, make such provisions
not inconsistent with the provisions of the Policy, as appear it to be necessary or expedient for
removing the difficulty:

Provided that no such order shall be made after the expiry of a period of one year from the date on
which this Policy come into force.

18. Protection to officers.—(1) No suit, prosecution or other legal proceedings shall lie
against the State Government or any officer of the State Government for anything which is done in
good- faith, or intended to be done, in pursuance of the Policy or any procedure made there under.

(2) No proceeding, other than a suit shall be commenced against the State Government or
any officer of the State Government for anything done or purported to have been done in pursuance
of the Policy, or any procedure made there under, without giving the State Government or such
officer a prior notice of not less than one month in writing of the intended proceeding and of the
cause thereof, or after the expiry of three months from the accrual of such cause.

(3) No proceeding shall be commenced against any officer only on the ground of
subsequent detection of an error in calculating the amount of waiving fee payable by the declarant,
unless there is evidence of misconduct.

By order

R.D. NAZEEM,
Pr. Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-171002, the 4th November, 2023

No. TPT-C(9)-1/2016-1.—The Governor, Himachal Pradesh in exercise of the powers
conferred by sub section 14(3) of Himachal Pradesh Motor Vehicle Taxation Act, 1972 (Act No. 4
of 1973) and all other powers enabling him in this behalf is pleased to exempt the Vehicle No.
HP31B-0570 (Mahindra Pick-up) which is registered in the name of Sh. Chet Ram s/o Sh. Lala
Ram, r/o Village Shandra, P.O. Jhungi, Tehsil Nihri, District Mandi, Himachal Pradesh from the
payment of Token Tax of 11,059/- and Penalty of ¥8,949/- w.e.f. 21-06-2012 to 04-11-2019 levied
under Section 3 of the Act ibid in public interest.

By order,

R.D. NAZEEM, I1AS.
Principal Secretary (Transport).
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In the Court of Sh. Vikas Shukla H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Navjot Rana s/o Sh. Pradeep Kumar Rana, r/o Ward No. 5, Bhunter, P.O. Bhunter,
Distt. Kullu (H.P.).

2. Archana Kumari d/o Mohinder Kumar, r/o Village Kursai, P.O. Taraun, Tehsil
Ghumarwin, Distt. Bilaspur (H.P.) .. Applicants.

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Navjot Rana and Archana Kumari have filed an application alongwith affidavits in the court
of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized their
marriage on 11-05-2023 and they are living as husband and wife since then, hence their marriage
may be registered under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 17-11-2023. The objections received after 17-11-2023 will not be
entertained and marriage will be registered accordingly.

Issued today on 17-10-2023 under my hand and seal of the court.

Seal. Sd/-
(VIKAS SHUKLA, HAS),

Marriage Officer-cam-Sub-Divisional Magistrate,

Kullu, District Kullu (H.P.).
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In the Court of Sh. Raman kumar Sharma, (HPAS) Special Marriage Officer-cum-Sub-
Divisional Magistrate, Manali, District Kullu (H.P.)

In the matter of :

Ashish aged 30 years s/o Sh. Sethi, r/o Ward No. 2, V.P.O. Bahang, Tehsil Manali, Distt.
Kullu, H.P.-175103 (DOB 18-02-1993) Adhar No. 9359 1591 7082 and Amika aged 26 years d/o
Sh. Kishan Bahadur, r/o V.P.O. Patlikuhal, Tehsil Manali, Distt. Kullu, H.P.-175129 (DOB
08-02-1997) Adhar No. 4829 8470 1977.

Versus
General Public
An application for registration of marriage under Special Marriage Act, 1954.

Whereas Ashish aged 30 years s/o Sh. Sethi, /o Ward No. 2, V.P.O. Bahang, Tehsil Manali,
Distt. Kullu, H.P.-175103 (DOB 18-02-1993) Adhar No. 9359 1591 7082 and Amika aged 26 years
d/o Sh. Kishan Bahadur, r/o V.P.O. Patlikuhal, Tehsil Manali, Distt. Kullu, H.P.-175129 (DOB
08-02-1997) Adhar No. 4829 8470 1977 has presented an application on 20-10-2023 in this court
for the registration of marriage under Special Marriage Act, 1954. Hence this proclamation is
hereby issued for the information of general public that if any person has any objection for the
registration of the above marriage can appear in this court on 22-11-2023 at 2.00 p.M. to object
registration of above marriage personally or through an authorized agent failing which this
marriage will be registered under this Act, 1954 accordingly.

Given under my hand and seal of the court on 25th day of October, 2023.

Seal. Sd/-
Special Marriage Officer-cam-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).

In the Court of Sh. Raman kumar Sharma, (HAS) Special Marriage Officer-cum-Sub-
Divisional Magistrate, Manali, District Kullu (H.P.)

In the matter of :
Sh. Pankaj Kumar s/o Sh. Narain Dass, r/0 House No. 163, Ward No. 2 Bhajogi, P.O. &
Tehsil Manali, Distt. Kullu, H.P. (India) and Smt. Hareshwari d/o Sh. Yagea Chand, presently w/o
Sh. Pankaj Kumar, r/o House No. 163, Ward No. 2 Bhajogi, P.O. & Tehsil Manali, Distt. Kullu,
H.P. (India).
Versus
General Public

An application for registration of marriage under Special Marriage Act, 1954.

Whereas Sh. Pankaj Kumar s/o Sh. Narain Dass, r/o House No. 163, Ward No. 2 Bhajogi,
P.O. & Tehsil Manali, Distt. Kullu, H.P. (India) and Smt. Hareshwari d/o Sh. Yagea Chand,
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presently w/o Sh. Pankaj Kumar, r/o House No. 163, Ward No. 2 Bhajogi, P.O. & Tehsil Manali,
Distt. Kullu, H.P. (India) has presented an application on 23-10-2023 in this court for the
registration of marriage under Special Marriage Act, 1954. Hence this proclamation is hereby
issued for the information of general public that if any person has any objection for the registration
of the above marriage can appear in this court on 25-11-2023 at 2.00 p.M. to object registration of
above marriage personally or through an authorized agent failing which this marriage will be
registered under this Act, 1954 accordingly.

Given under my hand and seal of the court on 25th day of October, 2023.

Seal. Sd/-
Special Marriage Officer-cam-Sub-Divisional Magistrate,
Manali, District Kullu (H.P.).
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Iy fatee AT fR|me ueer

STATE ELECTION COMMISSION HIMACHAL PRADESH
e, Rar-171002Armsdale,Shimla-171002 Tel. 0177-2620152,2620159,2620154, Fax. 2620152
secysec-hp@nic.in

NOTIFICATION

Dated the 07th November, 2023

No.SEC(F)1-35/2022-5840.—Whereas the State Election Commission had issued
programme for the conduct of by-elections of Panchayati Raj Institutions and Urban Local Bodies
in the State vide notifications dated 07-10-2023 and 10-10-2023;

And whereas the State Election Commission had enforced Model Code of Conduct in the
territorial jurisdiction of those Panchayats and concerned ward of the Municipal areas where by
elections were scheduled on 05-11-2023;

And whereas the election results have been declared and election process has been
completed in all respect;

Therefore, the State Election Commission in exercise of the powers vested in it under
Articles, 243K, 243ZA of the Constitution of India and Section 160 of the Himachal Pradesh
Panchayati Raj Act, 1994 and Section 281 of HP Municipal Act, 1994 hereby lifts Model Code of
Conduct.

By order,

(ANIL KUMAR KHACHI),
State Election Commissioner,
Himachal Pradesh.

I fAateE T fRuree uger

STATE ELECTION COMMISSION HIMACHAL PRADESH
e, RMar-171002Armsdale,Shimla-171002 Tel. 0177-2620152,2620159,2620154, Fax. 2620152
secysec-hp@nic.in

NOTIFICATION

Dated the 07th November, 2023

No. SEC (F)2-10/2022-5894.—Whereas in pursuance to Notification No. SEC (F)2-
10/2022-5362, dated 10-10-2023 issued under Rule 35 of the Himachal Pradesh Municipal
Election Rules, 2015, by-elections have been held to fill up the casual vacancies in Nagar
Panchayat Chopal, District Shimla and Nagar Panchayat Arki, District Solan;

And whereas, the result of the said by-elections have been declared by the Returning
Officers concerned;

Now, therefore, in pursuance to Section 27(2) of the Himachal Pradesh Municipal Act, 1994
read with Rule 80 of the ibid Rules, the State Election Commission hereby notifies the names of the
elected members of the Nagar Panchayat Chopal and Arki as per detail below:—
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S1. | Reservation | No. & Name Name of Name & address of the elected
No. Status of Ward Municipal Council Councillors
1. | Unreserved 6- Nagar Panchayat | Sh. Shiv Lal s/o Late Sh. Mirju,
Chhawanivir | Chopal, District | Ward No. 6, Nagar Panchayat
Hospital Shimla. Chopal, District Shimla.
2. | Unreserved | 2-Miyanpur | Nagar Panchayat | Sh. Padam Dev s/o Late Sh. Mast
Arki, District | Ram, Ward No. 2, Miyanpur-II,
Solan. Nagar Panchayat Arki, District
Solan.
By order,
(ANIL KUMAR KHACHI),
State Election Commissioner,
Himachal Pradesh.

OFFICE OF THE DISTRICT MAGISTRATE KANGRA AT DHARAMSHALA
NOTIFICATION
Dated the, 4th November, 2023
No. 1626/LA.—WHEREAS, one way traffic management plan of Palampur city for smooth
running of traffic has been proposed by Registration & Licensing Authority Palampur vide his letter

No. 399/LA Dated: 28-09-2023 on following specified areas as per report of Sub Divisional Police
Officer Palampur:—

S1. No. Area Specified Town

1. Link road from Jungi Chowk to Ram Chowk Palampur

2. Link road from backside of mini secretariat to St. PaulPalampur
School from 8.00 AM to 10.00 AM & 2.00 PM to 4.00 PM.

3. Link road from Manglani Chowk to Butail Chowk Palampur

Therefore, in the view of above I, Dr. Nipun Jindal, 1As, District Magistrate, Kangra at
Dharamshala in exercise of the powers vested in me under section 115 of Motor Vehicle Act, 1988
(Act No. 59 of 1988) do hereby notify the one way traffic plan in specified areas of Palampur as
mentioned above in order to avoid any inconvenience to the public as well as to avoid any
untoward incident.

Sd/-

District Magistrate,
Kangra at Dharamshala.
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CHANGE OF NAME

I, Sunil Kumar s/o Sh. Bhadur, Village Shakain Kaloha, P.O. Sanora, Tehsil Rajgarh,
District Sirmaur (H.P.) declare that my minor son's name in Adhar Card is Parshav. But name in
other documents is Shivansh Jalta. Now I have changed my son's name Parshav to Shivansh Jalta.
Further all know him as Shivansh Jalta.

SUNIL KUMAR

s/o0 Sh. Bhadur,

Village Shakain Kaloha, P.O. Sanora,
Tehsil Rajgarh, District Sirmaur (H.P.).

CHANGE OF NAME

I, Reena Devi w/o Sh. Anil Kumar, r/o Village Dhar ki Ber, P.O. Dharampur, Tehsil Kasoli,
District Solan declare that my name in Adhar Card is Rita Devi. But in other dacuments my name
is Reena Devi. Now I have changed my name from Rita Devi to Reena Devi. Further know me as
Reena Devi.

REENA DEVI

w/o Sh. Anil Kumar,

Village Dhar ki Ber, P.O. Dharampur,
Tehsil Kasoli, District Solan (H.P.).

CHANGE OF NAME

I, No. 165843T Ex. POEL Dev Raj s/o Late Sh. Amar Nath, r/o V.P.O. Bohni, Tehsil &
District Hamirpur (H.P.) declare that in my Navy record my daughter's name wrongly entered as
Mamta Sharma. Whereas her correct name is Anmol Sharma. Please note.

DEV RAJ

s/o Late Sh. Amar Nath,

r/o V.P.O. Bohni,

Tehsil & District Hamirpur (H.P.).
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